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QJTTACK BCH: QJTTACK. 

ORIGINAL API CATION NO. 7 OF 20L 
utk, this the 21st day of August, 2002. 

aghunath singh. 	 .... 	 A1ict 

vrs. 

Union of India & Cr5. 	•... 	 Resondents. 

FOR INSTRUCTIONS 

1, 	whether it be referr& to the reporters or not7 

2. 	whether it De circulat& to all the 3enches of the 
Central AdmiNistrative Tribunal or not? No 

(MANORANJAN MOHANTY) 
NEM3ER(JUDICIAL) 
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CTRAL ADMINISTRATIVE TRIBUNAL 
CJITAaK B ENCH:OJTTAK. 

NO.170? 2001. 
ttack,this the 21st day of August, 2002. 

C C R A M; 

THE I7ONOtJRA3LE MR. NANORANJAN MOHANTY, MEB ER(JTJDL.) 

S. 

Shri Raghunath Sjngh,Ex-EDMC, 
S/O.Late Dasarathi Singh, 
At ;Fotala, po/Dist ;Jagatsinghpur. 

Aj1icant. 

By the legal practitioner; Nr.pravat IKumar padhi. 

:VrS: 

unir' of India re.rescnted through 
its Chief postmaster Gera1(OriSSa) 
AWPO :B hub an eswar, ist :Khurda1. 

Superintdit of post Cffics, 
Cuttck South ijivision, 
At:P.K. Parija Marg, 
PO:Cuttack GPO, 
DI5T:Cuttack.-1. 

RespOnd en ts. 

By the legal practitioner; Mr.A.K.l3ose, 
Sior Stancing oounse1(ccntra]..) 

... 

0 R D ER 

MR. MANORANJAN MC1ThNTY, MEMB ER(J1JDICIA) 

Applicant was appointed as E.D..C. of Nalioar 

$ub p ost Office (of Jagatsinghpr within 	ttackutl 

It 

I 
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postal DiviSiOn) with effect from 4-10-1955. He met with 

an accidit on 3-4-1999; while carrying Mail bags from 

Jagatsirighur to Nalibar Sub post C -Efice and, ultimately, 

he became permantly disabled. He ws provided with 

financial assistance of R.1500/_. on 2-8-1999 for his 

treatmit and, in the following month (6.9.1999) he was 

asked to face a Medical Board Under the Chief District 

Medical Officer of Jagatsinghpur and the said Medical 

Board, on examination, declared the Applicant as unfit 

on 1.10.1999. On the oasis of the said report Of the 

Medical Board, Applicant was givi prnature retirt 

from service on 1. 12.1999; for he became invalid. 

During all these periods, the Applicant's son sri Kunjan 

Kumar singh was given tnporary enyacnits to discharge 

the duties of the Applicant as EDMC of Nalioar Since 

5-4-1999 (under Ann exure_1.), on 13-12-1999(uncler 

Ann exure..7) and on 31-3-2000(undcr Annexur.8) and, 

finally, on 08-0 5-1999 (under Ann exur..9) .The son of the 

Applicant made a prayer to the Respondts to provide 

a compassionate emp1oymt to him in order to temQve. the 

distress condition (following to premature retirit 

of his father/Appljcant(the sole bread earner) of the 

family. The prayer of the of the App1icnt(to provide 

a com,ass1onate appointmt to his SOfl)havifla been turned 

down on 11.5.2000 , he has approch& this Trthunal 

in the pres'it Original A pplication for redressal of 

the grievances. 



2. 	In the counter fiLed by the RespOrentS, 

it has been disclosed that only in death cases, 

compassionate appoinbments are being provided to the 

dependentS of deceas 	ED Agents and not to the 

dependents of such of ED Agents who htve faced premature 

retitefflents even on being invalid. In order to substantiate 

the said stand( made in the CoUnter) , the Respondents have pieced 

on record Ann exu r e-R/1. Ann cxii e-R/1 is a set of 

clarifications issued by the DG Posts vide his letter 

dated 10-1 2-1986. In IJG P&' S letter NO. 43/ 21 2/79/Pen. 

dated 4th Auaust, 1980 instructions have oeen issued 

pertaining to grant of compassionate appointments to the 

dependents of persons engaged in Extra_Departmental 

C)rganisallicrn of the postal Departments; which read 

as follows 

4The question of providing some ED posts to 
dependents of ED Agents in case of death/ 
infirmity of an ED Agent has been under 
consideratiCn of the Governm&t for quite 
some time past.It has now been decided that 
a suitable job in the ED cadre may be offered 
o onependant of an ED Official who dies 

	

hfle th service leaving the farrii 	ind! en t 
i rcumStanCes, subj cct to the conditions applicabl e 

ul emlyee 	sery e or  
etireon inval:L pensicn.Such employment to the 

depefldaflt should, however,be given only in very 
hard and exceptional caseS'. 

j~tjile i&suing clarifiC8t.1Cfl to the aoove 

under Anneiire-R/1 dated lo12-1986 it has been clarified 

that no deendaflt of an 	Agent,ho fe 	retirenent 

prematurely on medical grounds,Cafl oe considered for 

compassionate appointmit. 
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3. 	2he aforesaid Government decision dated 

4th AUgUSt, 1980 and the clarificaticn given thereon 

on 10- 12-1986 go to show that while the dependants of 

ooth deceased and disaoled regular employees of postal 

Department are entitled to compassionate appointm&its, 

such bfnefits have only been extended to the dependants 

of deceased employees of Extra Departmental 0rgani.ation 

of the said Department,  which means, 	had the Applicant 

in the presEnt case, died in harness,then only there 

was/is no ar to provide a compassionate appointment to 

his son and that simply oecause the Applicant has 

survived, although crippled/totally invalid,his son 

is not to oe given a comassionate aointmEnt in order 

to remove the distress condition of the family. Suck-ia 

provision 3eiflg discriminatory, the very intention of 

providing comassionate emp1oymct (which is meant to 

remove the distress condition of the family of a 

deceased/disabled employees; Over and eove the 

provision for grant of pension/family jension) are 

Deing 	frustrated. Non-provision of compassionate 

employment to depandants of invalid personnel of tra_ 

Departmental Organisation of postal Department; 

especially when there are no provision of granting 

monthly pensions/family pension to retired M Agents/ 

their families; is not only discriminatory out a very 

harsh and inhuman one. 



In the above said premises, having heard the 

Advocate for the Applicant and Mr.dOSe, Learned Senior 

Standing counsel for the Union of India and having 

given anxious consideration to the matter in issue 

this Original Application was disposed of on 16-04-

2002 with the directions to the Respondents to give 

equal treatment to the family memoers/dependants 

of diseoled ED Agents(who are/were given premature 

retirement) with the similarly placed famill.y memoers/ 

dependants of deceased ED Ageflts( for they both do not 

get monthly pensions/family 	isions ) and deceased/ 

disaled regular employees of LOstal Department and, 

in the said premises to provide compassionate employment 

to the son of the Applicant, withini a period of six 

months hence; uon verification of distress conditions 

of the family. Later; it was pointed out in a Review 

Application (NO.9 of 2002) that while descrioing the 

factual aspect of the case in the final orders of 

16-04-2002,there were ercors,however, not affecting the 

result of the Case. in the said premises, the said 

order dated 16-04-2002 has been 	recalled and redrawn 

in this order without affecting the result. 

in the result, this Original Application Stands 

allowed (without imposing any costs) and, as a 

consequence, compassionate appointment should be provided 

to the son of the Applicant (Sri Kunjan Kumar singh) 

within the period stipulated in the previous order 

dated 16-04-2002. 

(MANORANJAN' MOHANTY) 
MEM3ER(JU DI CIAL) 


